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JI 

"In accordance with the provisions of 
Rule 96 of the Rules of Procedure an,} 
Conduct of Business in Lok Sabha, I am 
directed to enclose herewith the Salary, 
Allowances and Pension of Members of 
Parliament (Amendment) Bill, 1983, as 
passed by Lok Sabha at its sitting held on 
the 26th August, 1983." 

Sir, I lay a copy Of the £econd Bill on the 
Table. 

DISCUSSION UNDER RULE  176— 

Non-implementation of the Recom-
mendations contained in the Report of the 
Mandal Commission by the Government—  

contd. 
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"Nothing in this article shall prevent 
the State from making any ' provision for 
the reservation or allotment of seats in 
favour of any backward class of~the 
citizens which, in the opinion of tEe 
State, is not adequately represented in the 
services of the State." 

 
"Nothing in this article Or in Clause 

2 of Article 29 Bhall prevent +T-12 Stste 
from mglcing anTr special provision for 
the advancement of any socially and 
educationally backward class of 
citizens or for the Scheduled Castes and 
the Scheduled Tribes.'- 
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DR. (SHRIMATI) SATHIAVANI 

MUTHU (Tamil Nadu): Mr. Vice-Chairman, 
thig is a sorry state °f a*-fairs to gee that we 
are diseussing Mandal Commission Tteport to 
give reservations to the backward classes on 
the basis of social and educational 
backwardness for the second time in. this 
House. Even after 36 years of independence, 
we cannot form an egalitarian society. We 
talk much about the   casteless  society and     
equality 

among all but    we    have    failed    t« 
achieve thig goal. 

(The Vice-Chairman.  (Shri  Syed Rahmat 
Ali) in the Chair. 

The Report hi its first page ^ys that it ig 
equality only among equals; to equate un-
equais is to perpetuate inequality, sir, day by 
day, the caste barrier is increasing. Day in and 
day out, we are discussing about atrocities 
caused by the caste Hindus on the Harijans. 
We still cannot stop it either by legislation or 
by any law and order. The Scheduled Castes 
were given Constitutional provisions for 
upliftment both economically and 
educationally to bring them on par with other 
communities because they are suffering from 
the stigma of untouchability. But today, sir, 
we are discussing about the backward classes, 
that is, touchables, about their backwardness, 
who are in a majority in our society. They 
constitute 50 per cent of the population. So, 
instead °f eradicating the castes we are 
manoeuvring the growth of casteism. We are 
trying t° list out backward classes among us, 
not only economically or educatlonaly but 
socially also. Sir, Kaka Kalelkar listed out in 
1956, 2.399 backward communities and now 
Mandal Commission has given in its report in 
1980, 3,743 backward communities. If you 
delay for some more years I think, the number 
will shoot up to even 5,000 communities. In-
crease in the number shows the anxiety of the 
communities to be included in the list go as to 
enJ°y the concession given by the Government 
for education and emp-yment. To please the 
communities in the various States, they have 
to include them in the backward classes' list 
and to get their votes also; but here I would 
like to quote tho statement by our hon. Mi-
nister, Mr. P. C Sethi in the Lok Sabha. He 
says: "When thig data was analysed, the 
Commission found that it gave rise to many 
anomalies wliich were not compatible with 
aceepted nonm9 for backwardness, with the re-
sult that tne Commission had to rely more on  
the list  already  announced 
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[Dr.   (Shrimati)   Sathiavani   Muthu; 

by the State Government or on the data 
provided by the Registrar. What I am trying to 
state is, the criterion for accepting a 
community to be included among backward 
classes has to be such that it stands the test of 
social and educational backwardness." Thia is 
the statement of our hon. Home Minister 
which he has made in the Lok Sabha. The list 
is not prepared properly and our hon Home 
Minister is not satisfied with the list. There-
fore, he is trying to correct it. This ia the 
position in regard to the list, the   preparation   
of   the  list. 

I would like to mention one more point in 
relation to the statement of the hon. Home 
Minister in the other House. The Government has 
accept- | ed that the economic condition of the 
communities should also be taken into 
consideration for inclusion in the list. But the 
Mandal Commission has not recognised this 
aspect. This is the view which has been expressed 
I by the hon! Home Minister in the Lok   Sabha. 

Sir, in this context, I would like the 
Government to consider this hn-portant point. 
Whatever concessions the government gives, it is 
enjoyed ) by a handful of the people in the res-
pective communities, who were and are very 
much conscious about this. These concessions 
were and are being enjoyed by a handful of the 
people, aa 1 said_ like Government servants, 
teachera an^ some village officials, but not by aU. 
Most of the people in the villages are not aware of 
these concessions. If the economic condition of 
the people in these communities is not taken into 
consideration, only the children of the rich 1 
people in these communities will be benefited. 

In this regard, I would like "to bring to the 
notice of the House the reservation given to 
the backward classes in my State, Tamil Nadu. 
Sir, our State is a pioneer in providing reser-
vation, proper representation, to all 
communities-  since   1927.     Thia  was 

called the Communal GO. Our Justice Party 
leaders, under the leadership of the late Shri 
Muthiah Mudali-ar who was the Chief 
Minister, adopted thig Communal GO. I would 
like to point out that in Page 10 of the Mandal 
Commission's Report, this Communal GO has 
been quoted. Before 1947i non-Brahmin 
Hindua were allotted 5112, that is five out of 
twelve. After 1947, this was increased to six 
out of twelve. Thig means, a quota of 50 per 
cent was provided to the non-Brahmin Hindus 
before 1947. in the case of Brahmins, it was 
two out of twelve before 1947 and two out of 
fourteen after 1947. In the case of the 
Scheduled Castes, it was one out of twelve 
an<j two out of fourteen. In the case of Anglo-
Indians and Christians, it was two out of four-
teen before 1947 and one out of fourteen after 
1947. In the care of Muslims, it was two out of 
twelve before 1947 and ons out of fourteen 
after 1947. In the case of Backward Classes, 
the quota after 1947 has been two out of 
fourteen. This was opposed, this allotment in 
the Communal GO was opposed, by the 
Congress leaders. But our Thanthai Periyar, 
who was in the Congress then, fought against 
this opposition, fought for the case of back-
ward classes and when he failed to convince 
the Congress leaders, he had to resign from the 
Congress Party. This wa3 one of the reasons 
for his resignation from the Congress. Some 
filed cases against this in the Madrag High 
Court anj got this struck down. Again, in 
1951_ this was taken up by the Opposition and 
reservation was provided for the backward 
classes to the tune of 25 per cent. 

In 1971, this was increased to 31 per cent. 
Now, under the rule of All-India Anna DMK, 
under the leadership of our Chief Minister, 
Puratchi Talaivar, MGR, this reservation for 
the backward classes has been increased to 50 
per cent. 

Hon. Members from the opposite 
demanded that reservation should be provided 
for women. Sir, I would like to  support this  
suggestion    and 
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here    I would like   to mention with pride that 
our All-India Anna DMK; GoTemment, has 
reserved 18 per cent for women in Tamil 
Nadu.   Our Chief Minister, Puratchi Talaivar, 
MGR, has taken into account the economic 
condition aslo as one of the criterian along 
with   social  and      educational  background.    
A   landlord,   a   businessman, an  IAS  officer  
and  other well-to-do people may  declare  that  
they      are educationally  and   socially  
backward so as to get reservation for their chil-
dren. So, lamil    Nadu    Government has fixed 
the income-limit of Rs. 9000 per year as one of 
the criteria so that even a labourer, a peon, a 
sweeper, a domestic   servant,   a  carpenter  or     
a barber will be able to get the reservation.  
From     amongst     these     3743 communities 
all the poor are entitled to get reservation in 
Tamil Nadu. Our Government has      fixed the 
income-limit  of Rs.   9000  so  that  those who 
are' getting    above Rs. 9000 per year will not 
be entitled to get the concession even though 
they come from these three     thousand odd 
communities.    Those   who   are  getting  
beiow Rs. 9000 per year, they may be enjoying 
the concession given to the backward classes. 

So, I request the Government to consider 
and implement this point also. At least, the 
Government should not delay its 
implementation. Otherwise, it will lead to 
many complications. 
The Minister has stated that another 
Committee of Secretaries under    the 
chairmanship  of  the  Chief  Secretary will  
give the  report  on the  Mandal Commission.     
I  do   not   know       the reason  why  another 
Committee      is formed.     The   reservation   
of   15  per cent   and  7|   per   cent   to   
Scheduled Castes and  Scheduled Tribes 
respectively is already there, but it is not 
implemented      fully.    Only four      or five    
per  cent    reservation  is  given. Th-;  
implementation of reservation is done  by  the  
bureaucrats.    We,     the politicians,  may  
fight  here  and  may pass the      legislation, 
but the implementation  is  not  in  our hands.     
So, they should gear up the official dom 

of the Government to implement a that is 
passed by us. Then only think it will bear 
fruit for the societj Even it creates enemity 
among othe caste Hindus and they are 
agitatln against the concession being given 1 
the Harijans. 

Sir, we have seen the agitation ] Gujarat 
by learned medicos and othi upper caste 
learned people to st< reservation for the 
Schedued Cast' and the Scheduled Tribes. 
But I ho] there will be no such agitation 
again this reservation. So, I welcome tt and 
request speedy implementatlc with a 
consideration of the econom conditions also 
along with the soci and  educational 
background. 
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"On the occasion, of Deoember .2, 

1954, I lay special emphasis on 
casteism because it is the most 
dangerous tendency." 

far ?RT  if   ^?ff#   %  =Pfr— 
"I you do not equalise people, undoubtedly 

casteism will flourish in I       a most 
dangerous way."  . 
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"It is the Commission's firm con-

viction that a radical transformation of 
the existing production relationship is 
the most important single step that can 
be taken for the welfare an^ upliftment 
of the backward classes." 

He said that it is the "single important 
factor". It is further stated: 

"The      Commission, therefore, 
strongly recommends that all State 
Gove nments should be directed tw 
enact and implemen^ progressive land 
legislation so as to effect basic 
structural changes in the existing 
production relationship in the 
countryside." 
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THE VICE-CHAIRMAN (SHRI SYED 
RAHMAT ALI): Shri Satyanarayan Reddy. 
Not here. Prof. Bhattacharjee. Not here. Shri 
Narendra Singh. 

AN HON. MEMBER: It is Mr. G. C. 
Bhattacharya.    He is here. 

SHRI G. C. BHATTACHARYA (Uttar 
Pradesh): I know how things are moving here. 
He does not know I am not Prof. 
Bhattacharjee. I am G. C. Bhattacharya. I 
think Chair knows me properly. 

THE VICE-CHAIRMAN (SHRI SYED 
RAHMAT ALI): I am very sorry. . . 
.    SHRI NARENDRA     SINGH:     You 
have raRed me, Sir. 

SHRI G. C. BHATTACHARYA: Prof. 
Bhattacharjee is Prof. Sourendra 
Bhattacharjee; the Vice-Chairman knows it. 

SHRI J. K. JAIN (Madhya Pradesh): Why 
doesn't he admit that he was sleeping in the 
bench? 

SHRI G. C. BHATTACHARYA: I take 
strong objection; he is always non-serious. I 
strongly protest against what he is saying. I 
only said that when you called Prof. 
Bhattacharjee, I kept quiet . . . (Interruptions). 
He is the most irresponsible man making most 
irresponsible things. 

SHRI J. K. JAIN: The manner he was 
addressing the Chair, we also have serious 
objection. He must leam how to address the 
Chair. 

SHRI G. C. BHATTACHARYA: I would 
like to know where my   name 
stands. 

SHRI J. K. JAIN: Ask him to sit down, Sir. 
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"It is not at all our contention that by 

offering a few thousand jobs to OBC 
candidates, we shall be able to make 52 
per cent of the population as forward. 
But we must recognise that an esssnttal 
part of the battle against social 
backwardness is to be fought in the 
minds of the backward people. In India, 
Government service has always been 
looked upon as a symbol of prestige 
and power. By increasing the 
representation of OBCs in Government 
services, we give them an immediate 
feeling of participation in the 
governance of this country. When a 
backward class candidate becomes a 
Collector or a Superintendent of Police, 
the material benefits accruing from his 
position are limited to the members of 
his family only. But the psychological 
spinning off of this phenomenon is 
tremendous; the entire community of 
that backward class candidate feels 
socially elevated. Even when no 
tangible benefits flow to the community 
at large, the feeling that now it has its 
'own man' in the 'corridors of power' 
acts as a morale booster." 

That is why, the emphasis is on re-
servation  in  Government   services. 

 

• 
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"13.10. Scheduled Castes and 

Scheduled Tribes constitute 22.5 per 
cent of country's population. Ac-
cordingly, a pro-rata reservation of 
22.5 per cent has been made for them 
in all services and public sector 
undertakings under the Central 
Government. In the States also 
reservation for Scheduled Castes and 
Scheduled Tribes is directly 
proportional to their population  in- 
each  State." 

Then in recommendation 13.11 it is -
lated, I quote: 

"13.11. As stated in the last Chapter 
(para 12.22) the population of OBCs, 
both Hindus and non-Hindus, is around 
52 per cent of the total pojiutetion of 
India. Accordingly 52 per cent of aU 
posts under the Central Government 
should be reserved for them. But this 
provision may go against the law laid 
down in a number of Supreme Court 
judgements wherein it has been held 
that the total quantum of reservation 
under articles 15(4) and 16(4) of the 
Constitution should be below 50 per 
cent. In view of this the proposed 
reservation for OBCs would have to be 
pegged at a figure which, when added to 
22.5 per cent for SCs and STs, remains 
beiow 50 per cent. In view of this legal 
constraint, the Commission is obliged 
to recommend a reservation of 27 per 
cent only, even though their population 
is almost twice this figure." 

So, only 27 per cent reservation they 
have recommended. Now I will like to 
point out about the two or three facts 
more. 
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"(4) Nothing in this article shall 
prevent tbe S'ate from making any 
provision for the reservation of ap-
pointments or posts in favour of any 
backward class of citizens which, in 
the opinion of the State, is not ade-
quately representad in the services 
under the State." 

 

SHRI G. C. BHATTACHARYA: Mr. 
Vice-Chairman, Sir, some previous 
speakers have ra:sed some basic issues in 
their spesch ~s. These basic issues relate 
to political, economic and social aspects 
also. I have found some confusion when 
they have used both caste and class to 
mean one and the same thing. Class and 
caste can naver mean the same because 
caste has always been a divisive force for 
the purpose of dividing paricuiar classes. 
Now lt :1s scientifically accepted that 
there ure only two classes in a society, 
and tktey have been established right 
from tb't very beginning when the 
civilization started.    Since the drawn 

of civilization they are there. One is the 
exploiter; and the other, the exploited. 
One is the haves; and the other, the have-
nots; 

[Mr. Deputy Chairman in the Chair] 
Therefore,  whenever the question ot caste 
has come, the exploiters    have tried to 
divide the exploited on   the basis of caste.    
I do not know they will now say—quoting 
some political leaders—that caste and 
class are one and the same thing.    This 
confusion has led to many other 
complications; an<j this is also a factor 
which is going to create much     more 
complication. And the ruling class, the 
ruling bourgeois class right from 1951 
when this Constitution wasl framed—and    
this Constitution was  nothing but  an in-
strument      of      exploitation—wanted 
through this Constitution by providing 
things under articles 14(4), 15(4) and 340 
to create division amongst classes. On the 
one side they talk of work; and  on  the  
other  side they talk  of hatred      against    
another    particular caste, although they 
may be very very poor.    This  caste 
hatred  has  always been a bane of the 
society, and India has remained backward 
because of this caste factor.    And now in 
the name of  poor,  they  want  to  create  
much more hatred and caste hatred in the 
society.   Thev are saying many things in 
the name of caste and equality with class.    
I cannot understand how this Mandal 
Commission's Report,     which has  now 
been  made another instrument of creating 
class hatred,    caste hatred can at all be a 
solution when this country is facing so 
mmv problems—problams of 
disintegration.     In the name of religion, 
in the name   of caste, in the name of 
community, this country is sought to be 
divided. Now, Mr.  Home  Minister—you  
are  here— if vou are not taking this 
seriously, if you are also politicking—and 
I know you are   politicking because you   
are also* which wants to rule this country. 

♦Expunged as ordered by the Chair. 
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THE MINISTER OF HOME 
AFFAIRS   (SHRI P. C. SETHI):   He 
is talking bourgeois language. 

SHEI G. C. BHATTACHARYA: Sir, 
tht ruling class represents the 
bourgeoisie, and this bourgeoisie wants 
to divide. They want to divide the society 
and then rule. (Interruptions) This is my 
opinion and nobody can challenge it. 
(Interruptions) I aro entitled to hold my 
opinion. And * am not wrong. Unless you 
are an ageni. of the bourgeoisie, you will 
not chaJienge me. 

MR. DEPUTY CHAIRMAN': Please 
do not use these words. 

SHRI G. C. BHATTACHARYA: Yes, 
these are the political people ruling for 
the bourgeoisie and they are aEents of 
dividing this society. Therefore, 
everybody is playing the same game. 
(Interruptions) You will not understand, 
Madam. It is beyond you.   Please sit 
down. 

SHRIMATI USHA MALHOTRA; I 
imderstand more than what you do. 

SHRI G. C. BHATTACHARYA: Do 
pot play with the fate of the country. Do 
not play with the integrity and freedom of 
the country. Everybody is trying to play 
the game of vote and -then capture power 
and let the country go to dogs; he is not 
concerned. 

SHRI P. C. SETHI: You are also doing 
the same thing. 

SHRI      G. C.    BHATTACHARYA: 
They have    only one    end in view. 

(Interruptions)  Therefore, you should 
be  very  careful when you say that 

the Mandal Commission Report should 
be accepted. I am a supporter of 
the poor. I am    hearing    what 

» VM. they      are  saying      from  this 
side        and        from that 

side.    Both are using the      Mandal 
Commission to create hatred, to create 
class hatred,    (interruptions)    This is 
beyond you, you cannot understand. 

I 

SHRIMATI USHA MALHOTRA: He 
is blaming the Minister. He is blaming 
others. Is this Mandal Commission?   I 
say you do n°t know anything. 

SHRI G C. BHATTACHARYA: Tliis 
is beyond you, madam, you cannot 
understand.   (Interruptions) 

SHRIMATI MONIKA DAS (Karna-
taka;: You are talking about our brain. 
Our brain is much bettar than your brain. 
He is thinking that he fe a very intelligent 
person. 

 
SHRI DINESH GOSWAMI (Assam): 

Mr. Deputy Chairman, it is very unfair. 
He is entitled to his views. He may be 
wrong. But why do you interrupt bim? 
Let him say whatever he likes. Why are 
you interrupting him? He is entitled to his 
views. Then, we will interrupt everybody. 

MR. DEPUTY CHAIRMAN: Now 
allow him to speak.- 

SHRI SHRIDHAR WASUDEO 
DHABE (Maharashtra): What do you 
understand about it? What are you 
spsaking. 

SHRIMATI USHA MALHOTRA: As 
if you are understanding   everything. 
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SHRIMATI MONIKA DAS (Karna-
taka): As if they are very intelligent 
peocle. 

 

SHRI G. C. BHATTACHARYA: You 
will not be here. Many of us will not be 
here. But events will prove that whatever 
I am saying is right. My friends are 
disturbing. They .are wrong. I am 
warning. This Mandal Commission has 
come. It is a very welcome thing. We are 
for the poor. We are for all that 
development. But the way the Mandal 
Commission is being used to divide the 
poor class, I am only taking exception to 
that. The Mandal Commission is being 
made a pawn of electoral politics. That 's 
what has been said on this side. That is 
what has been said on that side. I am 
telling, under the garb of the Mandal 
Commission, a bitter caste hatred is being 
spread, and that has percolated from top 
to bottom. You go to villages. You know 
how things are getting beyond control in 
the name of backward classes and 
forward classes of the country. Therefore, 
this Mandal Commission should not be 
taken from that point of view. 

And my friend says that there is no 
such thing as "economic" either in article 
14(4) or 15(4) or 340. Does not matter. 
Therefore, I am saying that there are only 
two classes, the rich and the poor. They 
only subscribe to this view. There is ho 
other view possible, because this is the 
established view. Therefore, this 
Constitution is an instrument of capitalist 
exploitation. They know they can rule 
only when' they divide the poor class on 
the basis of caste. Therefore, this 
provision is there. Therefore, even if 
there is no economic criterion men- 

tioned there, reservation or anything 
should be based only on economic 
criteria. There should be nothing less than 
economic criteria for the poor, and 
economic criteria should be the basis of 
any reservation. Any other basis will only 
divide the poor and lt will be detrimental 
to the interests of the poor and the 
interests of the country. Ultimately the 
whole society will get divided and the 
country will disintegrate and we will loss 
our freedom. Therefore, it is not an 
ordinary thing. When my friends there 
are getting up, they must first understand 
what I am saying. I am sorry that they 
have totally misunderstood me. 

MR. DEPUTY CHAIRMAN: Mr. 
Warjrl. 

SHRI BUTA SINGH: Mr. Deputy 
Chairman, sir, I want to point out two 
things. In the heat of the moment, the 
hon. Member has made two remarks 
which I object to. One, he has said that 
our Constitution is an instrument of 
capitalists.   Two,. . . . 

SHRI G. C. BHATTACHARYA: What 
is the objection in that? (Interruptions) 

SHRI BUTA SINGH: Sir, I am ad-
dressing you (Interruptions) 

SHRI G. C. BHATTACHARYA: You 
are only exposing yourself. (Inter-
ruptions) 

MR. DEPUTY CHAIRMAN: Order, 
please. 

SHRI BUTA SINGH: Mr. Deputy 
Chairman, Sir, shouting without any 
sense will not make any sense here. 
Therefore, what I was going to point out 
was, kindly verify from the proceedings 
if it is true that the hon. Member has 
termed our Constitution as an instrument 
of capitalists. If so, it should be 
expunged. 

SHRI G. C. BHATTACHARYA: It 
should not be expunged. It is not un-
parliamentary. On what basis shouid it be 
expunged? It is   totally within 



479 Discussion under       [ RAJYA SABHA ] Rule 176 480 
 

IShri G. C. Bhattacharya] 
parliamentary    language.     (Interruptions) 

MR.  DEPUTY     CHAIRMAN:     Let    j 
him complete. 

SHRI BUTA SINGH: The second 
thing which I object to is that the lion. 
Member again has said that the ruling 
party represents the bourgeoisie. To this 
also I take objection and I request that 
these two remarks be expunged.   
(Interruptions) 

MR. DEPUTY CHAIRMAN: Order, 
please. 

SHRI G. C. BHATTACHARYA: This 
is absolutely scientific. It is a capitalist 
society and you are representing it. The 
ruling party is an agent of the 
bourgeoisie. How can it be otherwise ?Do 
you now anything? (Interruptions) 

MR. DEPUTY CHAIRMAN; Mr. 
Warjri. Let us proceed with the debate, 
please. 

 
It is highly objectionable. Either yoa 
expunge it... (Interruptions) 

SHRI G. C. BHATTACHARYA: You 
don't know  anything.   (Interruptions) 

MR.        DEPUTY CHAIRMAN: 

 
You are just ^making this observation and 
that observation.  That is all. 

 
SHRI G. C. BHATTACHARYA: I am 

entitled to my views. You are entitle^ to 
your views. (Interruptions) 

MR: DEPUTY CHAIRMAN: Please 
sit down. Now, Mr. Alexander Warjri. 

SHRI ALEXANDER WARJRI 
(Meghalaya): Mr. Deputy Chairman, I 
am going to sing a different   tune 
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with a different tone. Much has been said 
about the Mandal Commission Report and its 
non-implementation by the Government. 
Article 314 provides for appointment of a 
commission to investigate into jthe living 
conditions of the people who are socially and 
educationally backward. The appointment of 
the Mandal Commission is a fulfilment of this 
Article. Basically the problem of backward 
classes is a problem of rural population, India 
being a country of countless villages, and the 
Mandal Commission has drawn attention to 
this fact. To quote a passage from it on page    
60. it says: 

•Tbe net outcome of the above situation is 
that notwithstanding the numerical 
preponderance backward classes continue in 
mental and material bondage of higher caste 
and rich peasantry. Consequently, despite 
constituting nearly three-fourths of the 
country's population, the Scheduled Castes 
and Scheduled Tribes and other backward 
classes have been able to acquire a very 
limited political clout even though adult 
franchise was introduced more than three 
decades back." 

Now, Mr. Deputy Chairman, I would 
like to point out—(1) the backward 
classes, namely, the Scheduled Castes 
and Scheduled Tribes and other 
backward classes, constitute three- 
fourths of the country's population. If 
thig is true. I doubt very much 
whether India is still a democratic 
country. May I ask what the percen 
tage is of the Scheduled Castes and 
Scheduled Tribes and other backward 
classes in the Lok Sabha and in the 
Rajya        Sabha  ? I found        put 
just      now      that      out      of 346 
Members in the Lok Sabha, there are only 130 
or so of Scheduled Castes, Scheduled Tribes 
and other backward classes. If they constitute 
three— fourths of the country's population, the 
question is why their representation is only 20 
to 25 per cent. If they are really three-fourths 
of the country's population, why should 'they 
not 

be the owners of the land and the houses they 
occupy? How long will this majority be ever 
subjected by the one-fourth minority? The 
Constitution provides for certain concessions 
to the Scheduled Castes, Scheduled Tribes and 
other backward classes. Are these concessions 
granted by the one-foiirth minority out of 
goodness of the hearts of the one-fourth mino-
rity? This one-fourth minority should 
remember that the three-fourth majority were 
the original settlers of India whose forefathers 
had to yield to the powers of the aryans and 
were reduced to the state of slavery. The 
Harijans and other 'backward classes were 
given a place in the Hindu society as Sudras 
and othei-s. Il is only those who fled to the 
hills could escape this kind of subjection and 
they are the tribal people. Do you think that 
after thousands of years of being down-
trodden, these three-fourths will any longer 
tolerate this, whether the Mandal Commission 
report is accepted or implemented or not. The 
writing on tbe wall has become very clear. Till 
now most of the safeguards, privileges and 
concessions provided for by the Constitution 
and the rules framed from time to time have 
been flouted, ignored and if at all imple-
mented, were, and are being- implemented 
wrongly and for wrong persons. There are so 
many instances were in the name of 
certificates of Scheduled Castes, Scheduled 
Tribes or other backward classes, high caste 
people have asquired jobs in the Government 
and Railway services. 1 would like also to 
point out that there is discrimination and 
injustice against Scheduled Castes and 
Scheduled Tribes who change their religion 
and who were converted into other religions, 
for example, from Hinduism to neo-
Buddhism, Islam or Christianity. According to 
the prevailing practice, any Scheduled Caste 
Hindu who changes his religion and 'becomes 
either a Christian or Muslim loses his right to 
the privileges as a Scheduled Caste. People 
change their religion t0 another because of 
conviction and belief that they can fulfil their 
spiri- 



483        Discussion under       [ RAJYA SABHA ] Rule 178 484 

(Shri Alexander Wazir) tual need in the    
religion    they    are converted  to.    A    
Scheduled    Claste Hindu ig punished for the 
change    of his religion by being deprived of 
his rights and     privileges.     {Time bell rings 
These people have been deprived    of their 
privileges which they used    to enjoy so far.    I 
do not see    how    a change  of  religion     has   
made    him economically,      socially    and    
educationally forward. Or, have the articles 15 
and 16 and other, clauses and article 340 of the 
Constitution been    inserted in the Constitution 
with a religious bias?  I am asking this because 
the caste system is not a creation of the Hindu 
religion.  It  is    a    system prevailing in the 
Hindu society.    The caste system,  all will 
agree,    has no connection  with  Hinduism.    I,  
therefore, urge that the Government should 
consider the problem of those    Scheduled 
Caste people who change   their religion.  If    
India is  still     a secular State,  no  order  or  
rule    should    be allowed to continue which 
bestows on any section of people rights and 
privileges or deprives any   section   of the 
people  of  rights   and  privileges    because of 
religion. I want a categorical reply from the 
Minister whether he is prepared to reconsider,  
according    to the Mandal Commission 
recommendations, this aspect also and remove 
tlie injustice  suffered   by  the    Scheduled 
Caste  people  who  change  their  religion, 
according to the spirit of article 15 of the 
Constitution. 

Lastly, Sh-, I would like to point out here 
that in respect of reservation of posts in the 
Government and semi-Government services 
for tbe Scheduled Castes and the Scheduled 
Tribes and other backward classes, it will be 
meaningless if compulsory education is not 
introduced throughout the country for these 
backward classes. Many reserved posts cannot 
be filled up because of lack of educational 
qualifications. If the backwards are to be 
brought forward, the task of immediately 
educating them is not only a must, but is also 
an imperative. 

Sir, every representative of the people 
should remember this fact that he is a 
representative of his electors. The electors are 
his masters. The three-fourths of the 
population, the backward classes, are their 
masters. It is high time that we educated our 
masters, as Gladstone said in the Parliament 
of England. Thank you, Sir. 

MR. DEPUTY CHAIRMAN: Yes, Mr. 
Ansari. 
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"Caste is nothing but » congregation of 

classes. Whether you call it a class or 
whether you call it caste, the meaning 
remains the same." 

 
"But if I added economically, I would at 

the same time not make it a cumulative 
thing but would say that a person who is 
lacking in any of these things should be 
held socially backward—a mucli wider 
word including many things and certainly 
including economically. Therefore, I felt 
that socially and educationally really 
covered the ground and at the same time 
being a phrase used in another part of tbe 
Constitution in a slightly similar context." 

 
•■We talk of casteism and we condemn 

it as it should be; but the fact remains that 
half a dozen of the so-called higher castes 
dominate the Indian scene among Hindus." 
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SHRI P. C. SETHI: Sir, I am grateful to the 
hon. Members for their contributions to today's 
debate on the report of the Mandal 
Commission on Backward Classes. I share 
with the hon. Mambers the concern about the 
prevailing socio-economic conditions of the 
backward classes and the suggestions in the 
context of the Mandal Commission for the 
improvement of their socio-economic standing 
in life. The Government fully share the con-
C3rn and our planning policy has been 
conditioned by the different kinds of 
innovations made from time to time in this 
respect. 

Sir. the House is aware that our Party has 
been responsible for many a movement 
towards creation of a society based on social 
justice. Wi have always kept in view the 
feelings, hopes, fears and aspirations of the 
various groups in our pluralistic society. We 
have arrived at a stage when we no longer 
reckon the age-old resignation of our masses 
as an essential parameter of socio-economic 
engineering. We know that they no longer 
accept a nebulous fate as what has kept them 
backward. Our effort all along has been to 
provide the en- 
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IShri  P.   C.   Sethi] 
vironment and facilities for assisting thsse 
sections to move forward. 

It is true that in the fourth de 
cade of our independence, in spite of 
the tremendous and visible strides 
mads in almost all fields; we have not 
been able to declare to ourseives- with 
self-assurance that we have achieved 
an egalitarian society based on social 
justice. We  are   aware   that      in 
spite of our best efforts, ;t has no* always 
been possible to attain the goals we have set 
for ourselves in the great adventure of nation 
building but I would lik:: to assure this House 
that tbe Government ig firmly committed to 
the safeguarding of the socio-economic 
interest of all our people who belong to our 
pluralistic society. The plans we draw and 
successively implement to achieve these 
objects and ideals constitute a necessarily 
continuous process. 

The policies pursued by the Government all 
these years have been guidsd by ihe concept of 
equal opportunity and social justice. Consis-
tent with the concept of a welfare State, the 
Government have been providing all support 
within the constitutional framework to the 
socially and educationally backward classes. 
The Government js committed to this concept 
and would continue to act in a manner that 
would emancipate these classes from 
discreminatory social treatment. 

Government of India had. from time to 
time, persuaded the State Governments to 
appoint Commissions to prepare list of 
socially and educationally backward classes 
to provide them weightage in the educational 
and employment spheres and the same have 
borne considerable fruits. Needless to say 
much is still t0 be desired in this respect. 

While referring to the Commission whose 
report has been discussed today, I would like 
to remind the House that although this 
Commission had been appointed by our 
predecessor Government, we have made 
available to it all possible help and coope-
ration. 

The Commission after surveying the 
situation has made several useful and 
meaningful' recommendations. However, 
there are some recommen-da'ions which 
deserve to be studied in depth. 

It undoubtedly requires a careful and 
thorough examination and scrutiny, and this 
has been undertaken by the Government. I 
assure the hon. Members that this Government 
would not spare any effort to accelerate our 
pace towards realising the objects of equality 
and social justice and all processes necessary 
towards that end would  ba  duly  adopted. 

A brief review of the Commission's 
iecommendations would seem appropriate. 
The Commission had evolved as many as ll 
criteria for declaring a group of people as 
backward. They did a tremendous amount of 
work to collect data relevant to these ll criteria 
and conducted a large-scale study. However, 
when this data was analysed, the Commission 
found that it gave rise to many anomalies 
which wsre not compatible with the accepted 
norms for backwardness. The result was that in 
order to prepare its own list, the Commission 
had to rely more on the lists already 
announced by the State Governments, the data 
provided by the Registrar-General and also the 
personal knowledge of some of the members. 
And, what has happened? The Commission 
has >-e-commended 3.743 communities to be 
declared as backward as compared to the list 
prepared by Kaka Kalelkar which included 
only 2.309 communities. 

Then again, the criteria made applicable to 
the Hindu backward classes and those 
belonging to non-Hindu sroups are different 
and not all equitable. In the list prepared by 
the Mandal Commission, some communities 
which are already in the schedule of castes 
have been included in the list of backward 
classes. For example, Pulaya community 
which is included in the list of Scheduled Cas-
tes in Kerala has come to 'figure in the list of 
backward classes prepared    by 
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Mandal Commisson. This exercise was not 
evfcn within the terms ol reference of the 
Commission. 

Further,  Scheduled  Castes  corlfcejrts to   
Christianity   have   received   different 
treatment in different States. Then again,  
some  lists  contain     names  of communities 
which cannot prima facie he considered  as  
backward.  For  example, in Andhra Pradesh, 
the    Report  has  included  in  this  list  some 
fo.ward  communitiss  like     Perikalu-Reddy, 
Teieza-Kamma Vidiki, Niyogi. In Assam, they   
have   reckoned Bhuyan, Chowdhuri, 
Kayastha  (Bengali), Kshattriya and Rajput    
as backward communities, but    these 
communities cannot be judged as backward by 
any criterion. In Karnataka, the Commission 
has included the Lingayat and the Vokkaliga 
which cannot be considered backward by any 
stretch of imagination. Similarly, in Bihar,    
they    have included Patnaiks and Pradhans in 
the list of Backward Classes. In Haryana, 
Punjab  and  Himachal Pradesh,  Gorkhas and 
some J at communit;es have also been 
included    in the    list.    In Tamil Nadu, 
Kattus   find   their place in the list. It would 
be assuming     a high degree of credulousness 
to expect of  this   august  House  to   accept  
the Commission- findings in toto in that 
manner. It is, therefore, necessary to examine 
this list carefully and ensure that the benefits 
which should  go to the dsserving communities 
are      not given away to the undeserving 
many. "My submission is, the    criteria      for 
accepting  a community  as backward have to 
be such that they stand the test of   social  and  
educational  backwardness. This is what is 
being examined in  the  Committee  of 
Secretaries. The Committee of Secretaries has 
been  asked  1o  give  its  recommenda-tions 
within a month. I am glad     to inform the 
House that     Government have very recently 
appointed a Committee  of Ministers  which  
will      go lh-ough  the     recommendations 
made hy  the   Committee   of   Secretarise  to 
ensure that the recommendations   are fair,  
just  and   satisfactory.  We  have also to 
consult the State Governments. It ie absolutely 
necessary to do      so 

because ultimately the brunt of these 
recommendations will fall on them. 

I  may  bring  to  the  notice oi the hon.  
Members  that  there  is no   uniformity  among  
the  States in      their views on the    Mandal    
Commission's Report. A large number of States 
have not  been  able  to  send   their     comments 
so far. Some of the States have suggested    that      
economic     criteria should be adopted for 
determining the status  of   Backward   Classes.      
Some States have declared that they do not 
accept the  Mandal Commission's Report at all. 
All these factors will have to be consideret and 
the States will have to be persuaded to fall in     
line with  the   constitutional   concepts  and it 
will be only appropriate if     there is a  
uniformity of approach, as between the Centre 
and the States. The Centi'al Government, on its 
part, will make all efforts to see that the concept 
of social justice remains no more a slogan  but  it     
becomes a tangible reality   in  this  country.   
There      are recommendations made by the  
Commission which  are  useful   and  could be 
acceptable, but you will agree that it  would   
only      be   proper  that  the recommendations of 
the    Commission are thoroughly examined and 
the Gov. ernment takes a total view  of      the 
subject. 

So far as reservation in the services is 
concerned, most of the     State Governments   
have   already      announced their list of 
Backward Classes for thia purpose   which,  to   
some   extent,   has reached a saturation point. 
Therefore, the  House  will   agree  that  it  
would not be advisable for the Central Gov-
ernment to suggest  a  certain  change in  the 
existing pattern in the States without 
consulting them. So far as the Central  
Government     is     concerned, there   are   
already  reservations      -cor the  Scheduled  
Castes  and  Scheduled Tribes  and.  
furthermore, the Mandal Commission has 
recommended certain things. We  have a  
sympathetic view towards this and we are 
examining it wi*h   thoroughness   so  that   we     
can reach a conclusion at the earliest. 
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(Shri P. C. Sethi) 
SHRI SHRIDHAR WASUDEO DHABE: 

What is the use of making a general 
statement? He should say by which time the 
recommendations will be implemented, say, 
three months, six months or whatever is the 
period. 

 

 
SHRI SHRIDHAR WASUDEO DHABE: 

Mr. Deputy Chairman, T just wanted to ask 
one thing. By what time he is going to 
implement the recommendations? 
(Interruptions-. 

MR. DEPUTY CHAIRMAN: That over 
now. 

ANNOUNCEMENT REGARDING 
CONTEMPT  OF  THE     HOUSE     BY A  
VISITOR  VIJAY  KUMAR KESARWANI 

MR. DEPUTY CHAIRMAN:  I have to  
inform  Members  that today      at 


